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12, Telgu 54,384.00

13. Malayalam 48,767.00

14, Kannada . 40,390.00

15. Mizo 5,950.00
TorAL 25,60,105.00

S. C, Judgement regarding promotion of
Central Government employees

482, PROF, VIJAY KUMAR MAL-

HOTRA: Will the PRIME MINISTER
be pleased tp state:
ta) whether Government’s attention

hasz besn drawn to the judgement of the
Supreme Court in the case of Dr, Mg,
O.Z. Hussain vs Union of India (ATR
1990(1) SC437) regarding promotion
of Central (Government cmplovess:

(b) if so, the facts thersof; and

tc) the action taken by Government
to implement the judgenment?

THE MINISTER CF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SMT,
MARGARET ALVA): (a) Yes Sir.

(b) and (c) The Supreme Court in
the ahove judgement delivered on 1511
89 inter alia directed the Ministry of
Health and Family Welfare to frame ap-
propriate rules providing promotionul
avenue for the ‘A’ category scientists
in the mon-medice® wing of the Director
General of Health Services and alsoex-
tend them the benefiy of certain allow-
ances admissible to medical officers. Ac-
cording the Ministry of Health  and
Family Welfare have notified “Depart-
ment of Health” (Group A  Garzetfed
Non-Medical - Scientific an¢  Technical
.posts) In-Situ promotion rules 1990 on
2%.11.90 providing for promotional ave-
nues, The benefit of certain  other
allowances as admissible to the medical
officers has alsg been extended to them.
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to Qitesiions
Age for entry int, Government Service

483, SHRI O. P. KOHLI. Will the
PRIME MINISTER be pleaseq to stater

(a) the reasons for fixing 18 and 25
years as minimum and maximum age
of enfry into Government service;

tb) whether there is any proposal to
review these ages particularly the maxi-
mum age keeping in view the coming
into effect of the 27 per cent reServation
for OBCs; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, FUBLIC
GRIEVANCES AND PENSIONS (SMT.
MARGARET ALVA): (a) The minj-
mum age of 18 years for cniry into Go-
vernment service has boon fixed %eeping
in visw the health requircmeny mental
d=velopmont, ete. The maximum ags
linjts preseribed  for recruitmeng to
various posts under the Contral Govern
meiy range from 25 years upwards de-
pending on level of post, th, nature of
edocational  qualification and
arcg  TegUIrements,

duii
ex

reservation  for
very
and recruitment: on the basis
of this regervation have just started, it
is too esrly to consider whether any
age rolaxaiion | rquired to be extended
to candidates te'unging to this category.

Since

(b)
OBCs has been introdaced ouly

and (¢)

recently

Action plan on vigilance and anti-
corruption measures

484, SHRI O. P. KOHLL: Will the
PRIME MINISTER be pleased to stater

(2) whether the Administrative Minis-
tries, Departments, offices were asked to
identify the Key areag required systems
improvement, such as  streamlining
the rules, regulations, procedures, ot?ﬁ-
ing pattern, etc, as part of annual action
plan on vigilance and  antj-corruption

measores;
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(b) if so, whether the Ministries, De-
partments, offices have rendered any pro-
rosalg in regard to the above and if so,
the details thereof ang the action taken
thereon; and

(¢) if not, the reasons therefor and
steps taken to get them expedited?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL., PUBLIC
GRIEVANCES AND PENSIONS (SMT.
MARGARET ALVA): (a) Yes, Sir.

(b) and (c¢) The Ministries, Deptts.
Offices are themseiveg responsible  for
plannjng the measures in the magger of
identifying the key areas requiring sys-
tems improvement concerning vigilence
and aoti-corruption work and are  re-
quirted to take necessary  actiom,  As
such, Minisrtries, Deptts, and offices are
not required o render any proposal  to
this 2eptr.  Administragive  Vigilance
Divisicn in the Deptt, of Personnel and
Training has, however, preseribed a
quarterly rzgurn for the Action Plan  in
order to collect and review information
tion regarding various specific aati-cor-
ruction measures. such as number of cas
es under investigalion and disciplinaty
procecdings etc. The Minisiries Depits.
ond offices where therg are large number
of cases pending are advised to take
offective steps to reduce the Same.

Vacancies reserved for SC's STs and
OBCs in the Cenfral Government

485, SHRT JANARDAN YADAV:
Wiil the PRIME MINISTER be pleased
{0 state:

(a) the number of vacancies reserved
for SCs, and OBCs in Class-I to IV cate-
sorics in the Central Government ason
3sg March, 1994; and

(b) the steps being taken to fill up
these vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SMT,
"MARGARET ALVA): (a) The number
of vacancies reserved for $Cs, S¥s and
OBCs under- the Government of Indja as
om 31,394 {: not avajlable. Information.
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regarding the number of backlog vacan-
iceeg for SC/ST as on 31.3.93 is placed
on the Table of the House as statement.
(See below),

(b) A special Recruitment Drive was
conducted from July 1993-Maxch 1994,
Statement
VACANCIES FOR SC[ST IN GOVT. OF
INDIA

The number of backlog vacancies as on
31-3-1993 reserved for SC/ST under Govern-
ment of Indila as reporied by various Minis-

tries| Department
SC ST
Group A . . 687 615
Group B . . 536 526
Group C . . 5793 6729
Group D . . 1527 3257
Toter . . 8565 11127

gyfaa #1@ & ol 9T qENg
At & =gfemdl w1 wal & g WA

486, *7 wWiwzvw @A a
qg A&t qg FOTT #OFAT S
.

(F) sgfag snfeat =i |-
gfaa smr snfqdi & weedl & fau
o gal g€ sEvlwe e &
ATy #7 fA-fea gl
I et Wl gra fagw feor e
TFaT & ; HiX

(@ wew ¥ faq @
stFar woars sy ?

wiiws, e foema @ar qow
Ao ¥ USw wely (sieet s
A1) (F T (&) ey il F oo,
. o, ST & faw g
fcfant & s oz wfFEg
va: wTdaT St & gwiErd &
o wrehir fifet o Fraam



